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THE PREVENTION OF HYDRO-
GENATION OF OILS BILL, 1962—
continued

" Tag DEPUTY MINISTER 1IN THE
MINISTRY or FOOD anp AGRICUL-
TURE (SHrr A. M. Txomas): Mr.
Chairman, Sir, I find that the Mover
of this Bill himself is not present in
this House today. This matter was
left over for the last so many months.
I was intervening in the debate in the
month of August last and since then
several months have passed. I thirk
the hon, Member perhaps may not be
very serious about his motion.

Sir, I have already dealt with many
aspects of the question in the course
of the debate,. quoting some figures of
production of oil, ghee and vanaspati.
I had argued that there was scope for
simultaneous development of the dairy
industry and the vanaspati indusiry
and I was also arguing, Sir, that va-
naspati, to some extent, met the de-
mand for ‘hard’ fat. Besides, Sir,
vanaspati releases more milk for direct
consumption. The position, according
to the 1956 Livestock Census, is not
at all satisfactory with regard to the
supplieg of milk in this country. The
overall per capita availability, ac-
cording to the 1956 Livestock Census,
is 3'2 ounces of milk per person,
which is undoubtedly very much be-
low the requirement according to
nutritiona] standards. The tentative
figure that was fixed for this country
by the Nutrition Advisory Committee
of the Indian Research Fund Associa-
tion in the year 1944 was that that
there must be at least a per capita
consumption of ten ounces per day.
In fact, the ideal quantum to be aim-
ed at is round about twenty ounces
ver adult and forty ounces per child.
Evidently this ten ounces is a very
very modest figure, There should have
been some increase since the year
1856 but according to the statistics
available, Sir, in 1956 it was only a
little over three ounces per person
per day. So, this establishes that there
is great need for conserving our scanty
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resources of milk for consumption as
fluid milk or in any other form where-
in most of its original nutrients includ-
ing protein, fat, carbohydrate, calcium,
phosphorus, vitamins A and D ete., are
retained intact as for example cream,
butter, dahi, Khoa, ice-cream. Conver-
sion into ghee entails g total loss of
mast of these nutrients excepting fat
and a part of the vitamins—the loss
of the protein being particularly sig-
nificant in the vegetarian diet in which
milk forms almost the only source of
essential animal protein. So, Sir,
whatever milk we are in a position to
distribute in the form of milk, it must
be a welcome step rather than con-
vert this milk into cream and then
into ghee. So, the consumption of
vanaspati, to some extent, releases
th's milk for liquid consumption,
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Sir, Shri Vajpayee, in the course of
the debate, and also some other Mem-
bers criticised the Government for
not encouraging the dairy industry.
Sir, that is not a correct statement of
the present position at all. The Gov-
ernment of India is attaching very
great importance to the development
of diary industry now. I might sub-
mit that the progress that we have
achieved in the last few years is, ac-
cording to me, a creditable achieve-
ment. In fact, Sir, in both the Second
and Third Plans we have set apart
about Rs. 55 crores for the develop-
ment of dairy industry—Rs. 36 crores
in the Third Plan and Rs. 19 crores
in the Second Plan. We have been
able to spend about Rs. 15 crores in
the Second Plan and, I think, in the
Third Plan we would be in a position
to spend the entire allotment that has
been provided. Twenty two dairy
plants are now functioning in India
at Bombav, Poona, Ahmedabad, Cal-
cutta, Madras, Trivandrum and Chan-
digarh and other cities. Seven dairv
vlants are in the co-operative sector.
Pilot milk schemes have alse been
taken um in 12 rities. The total dailv
milk outvut of the daire nlants and
nilot schemes is about 8% lakh litres.
That <hows, Sir. that there has been
satisfactory procress, and we have
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planned also for greater development
on these lines. A milk powder factory
has been recently started at Amritsar
and another factory is expected to be
commissioned at Rajkot shortly. The
preliminaries for starting consiruction
of a third factory at Vijayawada are in
hand. A proposal for the setting up of
six additional milk drying plants at
Anand, Mehsana, Dhulia, Barauni,
Delhi and Bikaner is under considera-
tion,

Sert KRISHNA CHANDRA (Uttar
Pradesh): How much has been the
increase in production of wilk?

SHRI A. M. THOMAS: The total pro-
duction of milk is estimated to be, by
the end of the Third Plan, about 25
million tons. At present the produc~
tion is estimated to be round about 22
million tons. We are giving conside-
rable importance tpo the development
of the dairy industry because it will
indirectly help the development of
the Cattle wealth of this country.

In order to organise and deveIoL the
supply of milk from villages for work-
ing the dairy plants successfully, 8
programme of rura] dairy exlensiop
has been taken up. This programme
includes: — {

(a) organisation of village co-ope-
rative societies;

(b) grouping the village co-opera-
tive societies for milk collec~
tion;

(¢) bulk purchase of concentrates
and fodder;

(d) provision of loans to co-ope-
rative for purchase of milch
animals; and \

(e) provision of adequate tech~
nical staff for organising ex~
tension work and giving tech-~

¢ 7" nical guidance and Thelp to
the village co-operative socie~
ties. 1
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We have got an integrated develop-
ment programme for animal husban-
dry also coupled with the dairy deve-
lopment programme. We want to use
the potential of an assured market to
the main task of developing our cat-
tle wealth. We want to adopt inten-
sive cattle development schemes and
we have impressed on the State Gov-
ernments to adopt such schemes as
necessary for the intensive develop-
ment of cattle in all these dairy areas
wherein there is an assured supply and
an assured market. So, the criticism
that has been levelled against Govern-
ment that they are not taking steps
necessary for the development of th.
dairy industry and for the production
of milk products such as ghee, butter,
milk powder, ete., is not at all correct.

One aspect which has been mention-
ed in the course of the debate is the
great evil of adulteration of pure ghee
with Vanaspati. In fact, that is really
a serious problem and for that, accor-
ding to me, what we have to do is the
enforcement of the Prevention of Food
Adulteration Act. A more vigorous
enforcement is certainly called for. I
am aware that the Health Ministry is
at this task and that they are also pro-
posing to place before Parliament 2
measure to amend the Prevention of
Food Adulteration Act to provide for
a minimum punishment. Now, the
Prevention of Food Adulteration Act
only provides for maximum punish-
ment. I understand the Health WMi-
nistry wants to provide for a minimum
punishmient for offences under the
Prevention of Food Adulteration Act.
I think there should be some deterr-
ent punishment. Then only, to some
extent at least, this evil could b2
checked. As far as Vanaspati is con-
cerned, although it may be utilised
for adulterating ghee in a large mea-
sure, the chemical composition is such
that it will enable the detection of
adulteration by chemical analysis. To
minimise the chances, as T have stated
on a number of occasions, steps have
been taken By Government, We have
made the addition of sesame o0il com-
pulsory, which imparts to Vanaspati a
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positive Baudouin Test. These mea-
sures, if enforced properly, would cer-
tainly enable us to check the widesp-
read abuse that is prevalent in this
country now. For putting these means
into effective use a sustained drive
for sampling and testing of ghee at a
reasonable level and proportion in
various parts of the countiry and for
punishing those guilty of adulteration
under the Prevention of Food Adulte-
ration Act, 1954, would appear to be
called for. The Prevention of Food
Adulteration Act itself is comparatively
new and the implementation there-
of is primarily within the purview
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of the State Governments. The
Health Ministry also have been
holding a number of seminars aund

conferences to deal with this problem.

I should mention about the scheme
of colourisation which has been at-
tempted for a long time now. The
latest position with regard to the mat-
ter is this. I have, on z previous oc-
casion, mentioned in this House that
the entire researches to find a
suitable colour were being co-ordina-
ted by an Expert Committee which
has been constituted at the instance ot
the Member (Agriculture), Planning
Commigsion, The researches go far
carr'ed out were recently reviewed by
the Committee. The review reveals
that the addition of ratanjot root dye
gnd alcohol extract of turmeric—
these were the two colours that were
being experimented with—will not
serve the purpose, All the other
colours have been more or less held
to be not to serve the purpose. Now,
the review has revealed that although
these colours possess certain advan-
tages over the other colours which
have been considered, they have seve-
ra] disadvantages which may militate
against their being used for the pur-
pose in view. I do not want to go
into the details of their findings. They
have pointed out certain drawbacks
specific to each colour, namely, ratan-
jot root dye as well as sglcoho] ex-
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tract of turmeric. There is the ad-
ditional disadvantage that both these
colours suffer from a common draw-
back in that they are unstable to treat-
ment with commonly available mate-
rials like activated charcoal, activa-
ted earth, caustic soda or lime-water,
by means of which the colours can be
substantially or even totally removed
from the colourised Vanaspati by inte-
rested parties. As a result, colourisa-
tion of Vanaspati with these fwo
colours may only give a false sense
of security against adulteration of
ghee, It may also create an additio-
nal health hazard to consumers of
Vanaspati and ghee arising from re-
sidual traces of the chemicals used
for decolourising the product. I may
submit that the Committee has, how-
ever, not yet taken a final decision in
the matter. It is likely to meet again
in a couple of months for finalising
its views and drafting its report. After
the receipt of the report of the Com-
mittee of Experts . . .
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Smrr R, P. N, SINHA (Bihar): Va-
naspati is odourless. Some odour
should be introduced into it. This
would prevent adulteration.

Mgr, CHAIRMAN: Not a bad odour.

Surr A, M. THOMAS: So, this is
the position with regard to the stage
at which the problem stands at pre-
sent of finding a suitable colour for
colourisation. The Ministry was very
serious in this matter because it was
committed to undertaking research to
find a suitable colour. The Planning
Commission was also very serious. In
fact, the Member in charge of Agri-
culture in the Planning Commission
took a gpecial interest and was mainly
responsible for constituting this Com-
mittee of Experts. They have gone
into the matter thoroughly. The attem-
pis are still being pursued and if any
good results ensue I would be most
happy.

Sart KHANDUBHAI K. DESAIX
(Gujarat): But un till now the re-
sults are negative.
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Surr A. M. THOMAS: Up till now
there has not been any satisfactory
progress in the matter of finding a
suitable colour. ‘

Dr. SurimaTi SEETA PARMA-
NAND (Madhya Pradesh): Has any
prize been awarded for finding a sui-
table colour?
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Surr A. M. THOMAS: Any prizes
we are prepared to award, but there
is no use of awarding vprizes if the
experts in our country are not in a
position to find a suitable colour after
the researches which are being con-
ducted,

Dr. SHriMATI SEETA PARMA-
NAND: At least if Government is in-
terested, an announcement could be
made that prizes would be awarded.

Surt A, M. THOMAS: I should
think that the hon. Lady Member, al-
though she has been told a number of
times of the steps that are being taken
and the seriousness with which the
Government has pursued the matter,
is critical of the bona fides of the
Government, and that is why I am
not in a position to convince her at
all. As I have submitted already, ac-
cording to me the remedy lies in a
more rigorous enforcement of the pro-
visions of the Prevention of Food
Adulteration Act.

There has been considerable dis-
cussion about the harmful effects of
Vanaspati, about the effect on health
because of the consumption of Dalda
or Vanaspati. Vanaspati of melting
point 41°C as previously produced
was generally harmful. Its absorp-
tion in the system was less and there
was adverse effect on calcium utilisa-
tion also. So, the Government inter-
fered and it has statutorily fixed that
the melting point of all Vanaspati that
is produced for consumption now
should be of 37°C. So, Sir, it would
not be harmful as was the quality that
was being produced earlier. Then
there has been this compulsory addi-
tion of sesame oil which is very good
also from the point of view of health

i
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apart from enabling the health autho-
rities or the persons who test ghee to
detect the presence of Vanaspati in
ghee. There is also an addition which
has beep compulsorily fixed, and that
1s that there should be an addition of
vitamin A to the leve]l of 700 Interna-
tional Units per ounce, which is thé
vitamin A content of best cow’s ghee.

Even medical opinion with regard
to the harmful effects is not positive
in that matter and 1t has not even now
been established.

The latest position in this regard as
advised by the Ministry of Health,
based on further researches carried
out on the subject under the auspices
of the Indian Council of Medical Re-
search, is this, The intake of hydro-
genateq vegetable fats at moderate or
low levels—10 per cent to 15 per cent
of total calories in the diet—is asso-
cialed with no significant increase in
serum cholesterol levels, If consumed
in high amounts, that 1s, supplying
nearly 40 per cent of the total calories
m the diet, hydrogenated vegetable
fats tend to increase serum choleste-
rol concentrations significantly. There
are other findings also, I would say
that at this date all that can be said
1s that excessive consumption of hydro-
genated oils may lead to increase in
blood cholesterol levels. It may be
more or less correct but this draw-
back is shared by hydrogenated vege-
table oil with other commonly used
food fats like butter, ghee and coco-
nut oil. If for this reason alone the
production and consumption of hydro-
genated vezetable oils is considered
undesirable and should be banned, then
we would be inconsistent it at the
same time we do not ban the produc-
tion and consumption of butter, ghee
and coconut oil, That is the position
with regard to the cholesterol content
and other things.

[V w

I was very much interested to res:
in an American journa] quite recentry
l about this matter, that is, increase in

the cholesterol content and other
[ things by consumption of ghee, but-
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ter, etc. It is a very interesting in-
formation. There is what 18 known as
Anti-Coronary Club in America, and
these are the findings of one of the
experts on this matter, Dr. Kinsell:
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“Dr. Kinsell’s findings were of
prime importance in fathering ihe
concept of lowering cholesteral
by changing to a new kind of diet.
The first experiment to show whe-
ther dietary changes would reduce
the risk of heart attacks began
in New York five years ago when
the city Health Department’s
Board of Nutrition organised an
Anti-Coronary  Club, The Club
now has 600 all-male wmembers
who follow a ‘“prudent” diet for-
mulated by the Ilate Dr, Norman
Jolliffe. Butter, ice cream, and most
pastries are ruled out, Whole milk
is permitted as a replacement for
cream in coffee, but otherwise
members are advised to drink
skim milk or buttermilk. Consum-
tion of fat-rich beef, pork, and
lamb—with  visible fat trimmed
away—is held to a bare pound a
week, On the other hand, the

. volunteers are urged to eat fish”. . .

Their motto is now butter is out,
fish is in. I do not know whether 1
could advise the Mover of this Bill,
Shri Vajpayee, and others to eai
more fish, to encourage the -eating
of more fish rather than pleading for
the banuing of the manufacture .f
Vanaspati,

“On the other hand the volun-
teers are urged to eat fish (rich
in polyunsaturated oils) at least
five meals 5 week”.

Surr V., M. CHORDIA (Madhya
Pradesh): What about vegetarians®

Sarr A. M. THOMAS: I would sug-
gest to Mr. Chordia to take to fish
eating,

Surr V. M CHORDIA: I will not
take your advice, If a person is ve-
getarian, what woulg you suggest for
him?
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Sgrr A. M. THOMAS: If he wants

to live longer, then it is better for
him to take to fish-eating.

“The volunteers are urged to
eat fish (rich in polyunsaturated
oils) &t least five meals a week,”

At least that can be adopteg by Mr.
Chordia.

Surr V. M. CHORDIA: It may be
good for you, You experiment it
yourself, I am living quite all right
without it.

Mgr. CHAIRMAN: So butter is out
and fish is in,

“Total far
calories,
average

Surr A. M. THOMAS:
content 1¢ 33 ver cent of
moderately less than the
diet (45 per cent)”.

I do not want to trouble the House

by reading that further,

Sarr SYED AHMAD (Maidhya Pra-
desh): I want to put one question.
I want to know from my hon. friend
whether he is aware that medical opi-
nion on these matters in America is
mostly commercial.

Mr. CHAIRMAN: Most of the opi-
nion in the world seemg to be so.

SHrI SYED AHMAD: That is the
general consensus of opinion all over
the world, that the opinion on these
matters in America is mosily commer-
cial,

Suri A, M. THOMAS: My friend
would realise that there are other in-
dependent bodies.

Mgr. CHAIRMAN: These interjec-
tions are an indication that he haz al-
ready spoken thig time and the last
time for 57 minutes.,

Surt A, M. THOMAS: Whatever
may be the commercial motive of cer-
tain firms, there are certain indepen-
dent organisations just as the Food and
Drug Adminjstration of the U. S. Gov-
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ernment. It consists of experts ang

others. They have not suggested the

banning of hydrogenated vegetable oilg
which are being produced there also.

Some reference hag been made to the
question of advertisements. The hon,
Member, Dr. Siddhu, made particular
mention of these advertisements.
must confess that I am not also quite
happy with the advertisements that
appear in the papers about the good
qualities of Vanaspati and other things,
But the hon. House has to realise that
after all they are advertisements, 0
that people know what value should
be attached to such statements. You
should also take into consideration that
when there are continuous attacks that
it is harmfnl, that it leads to heart dis-
ease and all that, they do like that.

There is what is called the right of
self-defence.

Surt V. M. CHORDIA: Right of
self-defence should not misguide the
people, it should protect the people.

|

|

Surt A. M, THOMAS: So, we have
to take into account that aspect alsc
In both Houses of Parliament it has
become an annual feature to discuss
this matter of the banning of the
manufacture of hydrogenated oil and
there has been this question of colou-
risation etc. so there is no wonder n
that. The industry also wants to pro-
tect itself and wants to give the public
the other side of the picture. There
may be exaggerationg and, as I have
already said, I am also not quite happy
about the tall claims that are being
made in regard {0 this, But at the
same time we have {0 appreciate their
standpoint also.

I do not want to take more time of
the House. This matter was discussed
on several occasiong in this House it-
self. Last year a similar motion was
discussed. That was not carried. That
was also a motion for circulation of
the Bill for eliciting public opinion.
On 10-3-61, just two years back, [ said:

i
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“Why I am opposing the motion
for circulation is this. I do not
want any confusion to prevail
among the public regarding the
position of the Government in an
important matter Like this. I do not
want also to commit the Govern-
ment that there is a prima facie
case for accepting the principle un-
derlying the Bill, namely, to im-
pose a ban on the manufacture of
vanaspati.”
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This reason holds good even now to
that . . .

Dr.  Suminssr SEETA  PABMA-
NAND: To whom is this matter im-
portant?

Surt A. M, THOMAS: Government
does not even agree to the motion for
circulation of this Bill for eliciting
public opinion and, Sir, now is not the
time to raise a controversy on this
question at all. In fact, I understand
that the hon. Mover himself was not
very serious to discuss this in the pre-
vious session because it would create a
lot of confusion among the public now.
In fact, in our Defence Services Vanas-
pati is used on a large scale. So, it is
not proper to give any wrong impres-
sion that it is harmful or it is injurious
to the people,

Dr., SmrimaTI SEETA PARMA-
NAND: Mr. Chairman, I rise to sup-
port this Bill that has come from the
Opposition because I am one of thosz
persons who believe that from what-
ever quarter a good thing comes, it
should be supported. Last time {h.s
Bill wag moved in this House by Shri
Jugal Kishore and after that the mo-
tion for circulation of the Bill came
up. This Bill has been before Parlia-
ment for nearly twenty years now. In
1949, in the Lok Sabha, the late ghri
Thakur Das Bhargava, brough: it. Shri
Jhulan Sinha moved it in 1954, Ana
it was before that House early in 1951
also.

Before I go further, I would say that
the hon. Mover of the Bill, of course,
has put forward every point of view
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that could be made in support of the
Bill. But 1 would like today to remind
the House about one pomnt. I was
going through some of the pointe
'made in the other House during the
last twenty years in support of this
Bill. Revered names in the Congress
and in the country, people like Gand-
hiji, the late Shri Rafi Ahmed Kid-
wai—he was Food and Agricultwmre
Minister then—our late President,
Dr. Rajendra Prasad—he was food
and Agriculture Minister—Dr, Pat-
tabhi Seetharamiah, then Shri Jai-
ramdas Daulatram who wag also the
Food and Agriculture Minister and
Acharya Vinoba Bhave, all have been
against the use of hydrogenated oil
and have said that making the peo-
ple use more and more of ordinary
0i] would be in the interests of the
country. The Congress Working
Committes itself passed a resolution
in 1943, and the late Shrimati Janki
Bai Bajaj moved a resolution before
the A, 1. C_ C. also, All these ihings
should have been sufficient to convince
the Government, if not the voting in
the other House, which was taken in
1949 and in 1954. The next time divi-
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sion was demanded ang then the
Mover who was g member of
the Congress Party somehow decided

not press for division, and withdraw
the Bill well, because the Govern-
ment had decided not to support him.
I think, Sir, in our democratic coun-
try whether it is ordinary time or
time of emergency—and this
has been before Parliament for a
long time—Government must do what
is in the best interests of the coun-
try and what has been demanded
again and again by both Houses of
Parliament. Government should have
long ago set up a committee to en-
quire into the matter when there was
no emergency. I would like to ask
the hon. Minister fo reply as to why
the Bil] was not ¢irculated for eliciting
public opinion. Why is it that such
an important thing is not taken up?
I asked him, “To whom is it impor-
tant?” He did not reply to that. It
may be important to the 'manufactu-
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rers of vanaspati. If it is such an im-
portant thing and if they want to be
sure that it would be produced now
at 37°C, temperature, Government
should have taken it up in the public
sector immegdiately. Then the people
could have been satisfied, In the
other House, so much of overwheim-
ing evidence from different authori-
ties has been given and one of the
points mentioned wag that animal fat
imported for the manufacture of soap
was being adulterated with vanas-
pati. Now, so many things are done
to adulterate vanaspati. The hon.
Minister sitting here in a very simple
manner, very glibly, puts before the
House that there are lawg for the
prevention of adulteration of food-
stuffs and that all that is required is
to see that they are implemented pro-
perly. It is a statement which is
difficult to understand and to say
that is an insult to the intelligence
of this House because we know—in
the words of the hon, ex-Minister of
Health, Shri Karamarkar, while rep-
lying to a question in the other House
“there is hardly any foodstuff which
is not adulterated in the country and
it is difficult for the Government to
prevent it.” Even such simple arti-
cles as Raldi and chilli powder, every-
day requirements of food, are
not supplied in pure quality, Then,
how is the Government going to see
that these lawg are jmplemented and
adulteration stopped? Therefore, no-
body is going to accept these things
even at their face value.
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Sir, the hon, Minister was pleased
to quote about the Anti-Coronary Club.
1 felt—and many others alsc must
have felt-——that he was quoting against
himself, he was disproving his case
and he was making out a case for the
other party, I will explain why I say
so. Firstly, the Anti-Coronary Club
was formed because such a disease
had become common there. Why? It
was because they ate so much of fat,
margarine and other fatty foodstuffs,
animal fat also. And I would also
refer—1 am not quoting—to the debate
in the other House where something of
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this sort was said by Dr. Sushila
Nayar the year before she became a
Minister. She gaid that medical opi-
nion had agreed and had come to the
definite conclusion—mark the word
definite—that those oils which got
frozen were bad for the health of man,
They led to early arteriosclerosis and
they led to consequent cardiac disea-
ses which were taking a heavy toll of
life in that country. In Western
countiries where they are using mar-
garine, problem No, 1 is cardiac
disease and they are spending c¢olos~
sal sums of money to find out the
cause. In America alsg this coronary
disease is common and that is exactly
the reason why they had to form that
Anti-Coronary Club. And the details
that he gave clearly show that the
emphasis is taken away from fat, that
you are asked even not to eat so much
butter, and milk with cream, he said,
is allowed for tea, not for other
things. What does it all indicate? It
indicates that in the opinion of doctors
curonary diseases are caused by con~
sumption of fats, and therefore, if
ordinary fats are bad, one can under-
stand. I would request the hon.
Deputy Minister to write to that Club
or, if he gives me the address, I will
write, and then give the opinion on
the floor of the House whether con-
sumption of hydrogenated oil is not
worse. That it is worse goes without
saying, without anybody having to
reply back. Therefore, for him to
have quoted what he quoted on the
floor of the House as a report of the
Anti-Coronary Club and left it at
that was not satisfying to us. It was
really necessary that he should have
given g little more thought to the
news before quoting it here,

Sir, he referred also to the adverti~
sements and he said he was himself
against them but then, he again more
or less justified them by saying that
when so much propaganda is carried
on that it is bad for heart and bad for
health, what are 1the poor manu-
facturers to do? That was his case,
silent case in their favour, and so they

|
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go on advertising, and he pleaded
Governmeat’s helplessness on the
ground that everybody has the right of
freedom of expression. In that case
I would like to know whether Gov-
ernment would allow any advertise-
ments in favour of the good effects of
alcohol for instance, or the good
effects of opium. I think one of the
steps taken for stopping some ad-
vertisements of patent medicines a
measure which has been adopted by
the Health Ministry, is that any wrong
advertisement not only about medi-
cines but about doctors, ete, will be
punishable pecause it 1s Tike saying
that something is something which, in
fact, it is not; it is like practising some
fraud on the public and under that
measure, I think, they could be pro-
ceeded against, You might have
noticed even in yesterday’s paper I
think, Hindustan Times—and every
day there are such advertisements on
the front pages of our papers-——where
a mother is shown fondly looking
over the head of her child and the
chilg is shown enjoying Dalda things.
Well, I think there could be nothing
really more misleading to the public
than this kind of advertisement and I
think it is very necessary that Gov-
ernment should protect the public
from being misguided. If they want
to use Dalda after being told that it
is really injurious to health, then
that is a different matter; they are
welcome to do so because people, even
after being told that alcohol is bad
for their health are taking alcohol, and
in this case also, if adults want to
harm themselves, well nothing very
much can be done,

2340

I would like here, Sir, to point out
that the use of oil is something which
is very common in the whole country.
The hon, Deputy Minister was pleased
to say that people should use fish.
Yes, I want to refer to that point but
before that let me say that oil is used
for frying fish in Bengal and in
Kerala. He may say that fish should
be used, but when it is difficult for
people 1o buy even oil, fish is much
more expensive. People cannot even
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buy enough vanaspati, enough ghee.
And how are they going io buy fish?
And how expensive it is? Well, some
of the fishery proprietors—they are in
the private sector also—they may
come and boost up even bad fish—I
do not know. People who are near
the sea coast, they can perhaps afford
that Iuxury. But what about the
millions of people who cannot have
accesg to the sea and what are they
to do for fish although fish diet may
be better? Sir, I wanted therefore to
point out that the use of vanaspati,
which is now becoming more com-
mon for cooking, was not at all a felt
need long ago. Even when cocoanut oil
was refined by Tatas some years ago,
about 25 years ago, it was never hy-
drogenated; it was in the form of
Cocogem, sold as the best ingredient
for frying fish, because it did not have
that peculiar smell of ghee alsog not
liked by foreigners., In other coun-
tries, at least in one of the counfries—
I do not want to mention the name—
a very big country, they are wusing
nothing except oil. Cattle are nof to
be found there, even for agricultural
purposes, much less for giving milk,
and all these people live on oil.

2341

Sarr A. M, THOMAS : Which is that
country?

Dr. SHrrmart SEETA PARMA-
NAND: It is China and there, you
know there are very few draught
animals, very few cattle, and all kinds
of peculiar vegetable oils having a
peculiar smell are used for cooking
meat and other things.

Sir, the mover of the Bill has given
you the results of the experiments
carried on at Izzatnagar, and another
Member sa‘’d that those experiments
were proved wrong. The only thing
that was proved wrong there, or per-
haps thought was proved wrong, was
that the rice used for those rats was
not of good quality, But the same
type of rice was used for both the rats,
tne rat that was fed on hydrogenated
oil and the one that was fed on butter.
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Now the experiment shows that blind-
ness accrues in the third generation,
and heart diseases developed are
taking away a heavy toll of lives.
Now the people are wondering why it
hag become common in our country.
I hope the Government would spend
money on that, and it would be seen
that this is so. I feel incidentally
that the hon. Deputy Minister should
not have been put in charge of this
Bill. I do not know what agriculture
has to do with this Bill when we are
dealing with this Bill from the point
of view of health. At the most the
Commerce and Industry Minister
could have come and said, “We will
lose s0 much on exports, or he could
have quoted some other figures as to
what excise duties would be lost and
what other things would happen. But
the only Minister who replies to
questions very often on the deleterious
effects of hydrogenated oil on human
bengs in the House is the Health
Minister, and therefore the only
Minister who should even now be
called by Government to come and
reply here is the Health Minister,
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SeHrt AKBAR ALI KHAN (Andhra
Pradesh): But this is a food matter.

Dr, SmrmvMATI SEETA  PARMA-
NAND: May be food matter, but we
are dealing with what are the harm-
ful effects of it, and instead of borow-
ing things from a third hand, from a
third person, the present Health
Minister, who happens to be a doc-
tor—unlike her predecessors, just
taking knowledge second-hand—and
one who had spoken so strongly in the
other House, can enlighten us. It
would have been the proper thing for
this House to accept a reply from her.
Evep if ghe . . .

SHrT A, M. THOMAS: I am surprised
that -hon, Member is arguing in this
way, because what is spoken here on
behalf of any Ministry is the opinion
of the Government of India, (Inter-
ruptions.) - .
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NAND: Yes, even 1if it is the opinion
of the Government of India, we would
have been able to ask that Minister
on what basis is the opinion of the
Government of India formed,

(Interruptions.)

Please, let me go on; I will reply to
questions afterwards.

We could have asked the Health
Minister what experiments have been
carried on ag far as health is concern-
ed. And in her absence here, when
we are not in a position to hear her
here, what you would perhaps say is,
“] do not know about that matter.
They very probably have carried out
some experiments”. And by the time
they are known, the Bill would have
been taken away from the House.
So, again it will go to next year. Even
now before thé Bill is disposed of,
I think it is the right of this House to
request the Health Minister to come
and say how it is injurious or it is not
injurious to the health of the people.
I know the opinion of the Govern-
ment can be expressed by any Minis-
ter. I have some bitter experience
about my Bill relating to minority
and guardianship, The Law Minister
was in Geneva and the Deputy Law
Minister was in America and it was
to be answered by the Food and Agri-
culture Minister, Mr. Thomas, for the
same person. So I sent a note, after
seeing Mr. Thomas in the House, that
I was not proceeding with the Bill. Sir
we want our Bills to be dealt with in
a more serious manner., We want
that the people also, who reply to our
Bills on behalf of the Government,
should do so not only as a matter of
p licy but as a  matter of
conviction. The very reply of the
hon. Minister gives out the case. That
shows that the «<¢vernment of India
has come to this conclusion for some
other reasons and not for reasons of
health because if it had been for rea-
sons of health, he would have been
able to get the opinions from England
which. as he said last time in the other
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House, he did not quote in extenso
for want of time. Now we are not
short of time, I would request him
to quote them in extenso. Even now
we have not had the benefit of hearing
these opinions.

I feel, Sir, in short the case has been
put forward fully by the hon, mover.
The opinions of various people iike
Dr. P, C. Ghosh are not released. Dr.
Ghosh has sawd that from the point of
view of nutrition hydrogenated oil
can hardly substitute any of the other
fats like ghee and butter,

Sir, for various reasons this matter
is brought forward again and again.
And because it is brought forward
again and again, it is no use ridiculing
members and saying that almost every
year they bring forward this Bill
Well, people have a right to bring for-
ward this Bill again and again. That
it is brought forward each year shows
to the Government how keen public
opin.on is on this point. Therefore,
for the simple reason that the Bill is
brought forward since 1945 before
both the Houses, and even before the
Assembly, and for the reason that
Mahatma Gandhi and others just now
mentioned, and even the Working
Committee of the A.I.C.C. have been
feeling so strongly about it, the
Government itself should bring for-
ward a comprehensive Bill and get it
passed. I say that because when a
private Member brings forward a Bill
and the Government is convinced that
there is some point in it, usually the
Government promises to bring forward
a comprehensive Bill itself and asks
the Member concerned to withdraw
it. I would be satisfied with that. Let
them no longer put off this question
only because vested interests are con-
cerned. Why I say “vested interests”
is because the duty on oil has been
altogether removed, causing a loss to
the exchequer to the extent of Rs. 10
crores and they will benefit also.
Now, I have put a question and I
hope the answer will come on the
19th, I want to know how much of
this oil will be free from duty because
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these vanaspati manufacturers also
use oil.

Surr A. M. THOMAS: The duty on
vanaspati has been increased.

Dr. SerimMATT SEETA PARMA.
NAND: That has been, but what pro~
portion is it, how much it is, whether
it 1s compensated? All these questiong
have to be gone into. I feel, Sir, that
in the interest of indigenous industrieg
like ghani, etc.,, and the things that
I have already said, the Government
should bring forward a Bill for eli-
citing public opinion, BEmergency g
not going to matter in this question,
because they can manufacture this in
the public sector at least for the
Army, Nobody will feel that the
Army people are going to get heart
attack because of this. And as far
ag the ordinary people are concerned,
when there is no means of checking
their daily supply of milk or other
things, even haldi, mirch, masale andg
other things, how do you expect them
to find out whether the hydrogena-
ted ghee has been manufactured with
35°, 70° or 45° heat? It is leaving
them to the mercy of greedy people,
The very fact that these vanaspatj
manufacturers spend more than
Rs. 7 to 8 lakhs on advertisements
alone shows the colossal profits that
they make and that takes the cat oug
of the bag. The margin of profit
the hydrogenated and vanaspati 1n-
dustry should be about 6 per cent,
Many arguments were given by the
hon, Minister in the other House aboug
all these people going out of business
and the machinery lying idle. Such
arguments can be used for severaj
things. So, Sir, I hope that before the
Government replies, at least the Whip
would request Dr, Sushila Nayar asg
Health Minister to intervene in the
debate. This is an earnest request
from & woman Member to a woman
Minister in the interest of the health
of the country, and I hope the Gov-~
ernment would accede to it.

With these words I
Bill.
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qY ST fF aThTR FEdT & i ay A
THITT TET § AV AL FETeEnay A7 § 5
¥ Y aaeafy @@ § | A At AT ¥ A
far fay w1 1 oY fagen fear ag faar
femt o A 7 A & FF wee oY
o, zafay garerfa ¥ dar §

At "o o iR (YT T) @
wTIA YT WS § |

ot srEge oA A T a9 AN
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=t &ro o qid : Nl swvF A
ar wsg ¥ ) -

st oregm o B FRA oW €
I FeATEe LW a1 T3¢ WA¢ | AT
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LRI A Y 7GAT § IIH AT
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R T T QA @A ATed |
ag A & & grm ) a1 fee w
Y ATF qISSl § HIX T9F 9T
T & ol o a9 Se & fad
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wEay, ag fawt fow & ¥ grow & awa
AT & IOET &7 & U AE) FX apar
T g aa aam A R S F O |
TEAHE F FY AT FEL AT |
FTT g § % 70 7eafq q9 #r a9g
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g 39 q¥g ¥ WX g & Ffae TGl
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gt & & ¥ & qfwe # AR
Sf SET g ifad W€ 1 T
fod ¥ ot g & for g T A "
e | gEQ AT g Fo AW g @
o & FHY T & 7S & fF IR a9]
¥ T STAT T Sweqfa o 7 ATATAT
WTE AT T 9 a1 R o (e faega
TRAT &Y ST 9 faeg w27 (A o
W7 T T A8 & 1 ARy BT 4E &
& =g 71 Samer TR g FF 97
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q@w ot 9, d9feqd s off 4, S g9y



2365 Prevention of

Hydrogenation

[ Ty a@mTT]

T Wy ¥ aw & 9 ¥ 915, a8 favm
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e o S gwmlT AwgRAT, W av
qrell =rE g1 ], R a1 g SN
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I F TF TF AE YL QAT g
T & 1 gy oY sarar Y S A A
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g AT & | g Arad arn woAr e
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T 1 AR ¥ oA Wi o
g 5 3 g AT | TR TR &
qI7 @1 £ gTeT @ At §R A §
R g8 1% W@WAR  TE & | W
TGl Iar T@T § o7 T G F' qTT
Tt FY ? (g ) TWAC q Fgar
g 1% =T gra & w1 S0, forad mraar
¥z Y o=y @ | gEt g gw faw
F faQy F3T § AR 98 9 F oWy
wry F faig ¥ ST FF FET AT G 2
FaFT AT ¢ faw F@r E 1 WO A
Fg1 & 7 o 9 F FI @ SR
i fear s @ § | v, 7 99 T
¥ o § Wyl T A9 aTe wEigey
A &Y iy (ot oY | 97 TR AG AN
Wl § S 90 9§ a3 I TR
WT T Y §

e 9T TS AT A,
T F T g A |
Wt ogw oAeE EX 9,
WRT & T qd TN
Tg Nqr aq & IR 4@,
T F g gad ¥

AT 4 wad ST ¥ FEAr ATEd §
fF T Fgd TSy TEAT & d W Y
1% Wad | gAY 7 9 faw F Ak
it famrergmT< WA Svefear
Madam, I move:

. .

“That the Debate on the Bill be
adjourned”
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BITHET ARIAT : § T &7 X
faw {4 F s g fase w<ar
g f ag st A &, fewsaa &, g@at
TN F faar sl FifE g faw Fr g
FW A G HGT M ITCeqa
g | STH! ST I FT HI9L fAq I
HIT §IT 56 T T RaTgd® faamt ¢
¥ WO 79 X 9F, g@iAg A fae
fF msr g8 9X faa gl < e
ST |

P
T’. t €

The question wag proposed.

Surr M. P. BHARGAVA (Uttar
Pradesh): Madam Deputy Chairman,
I think, in fairness to Mr. Atal Behari
Vajpayee, it will be in the fitness of
things for the House to agree to the
adjournment of this debate.

Tae DEPUTY CHAIRMAN: I shall
put it to the House.

The question is:

“That the Debate on the Bill be
adjourned.”

The motion was adopted,

THE INDIAN MARINE INSURANCE
BILL, 1959

Sarr M. P. BHARGAVA (Uttar
Pradesh): Madam Deputy Chairman,
I beg to move:

“That the Bill to codify the
law relating to marine insurance,
as reported by the Joint Com-
mittea of the Houses, be taken
into consideration.” .

If the House permits me, I would
like to say that this Bill today is the
culmination of six years’ efforts of
my Membership of this House. It was
in 1956 that I came to this House and
in 1957 1 introduced a motion in this
House requesting the Government to
take steps to enact a taw relating to
marine insurance. That motion
could not be discussed and on the
20th February 1959, I introduced <
Bill in this House. In this connection,
though it would be rather personal,



